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Calcutta National Bank

41, Shri Kamath: Will the Minister
of Finance be pleased to refer to the
reply given to Unstarred Question No.
1290 on the 20th December, 1856 and
state:

(a) the progress, up to date, of ope-
rations in connection with the liqui-
dation of the Calcutta National Bank
Ltd.;

(b) how long it will take to pay
up the Bank's depositors and credi-
tors; and

(c) how much of their money the
depositors and creditors can expect
to salvage?

The Minister of Finance and Iron
and Steel (Shri T. T. Krishnama-
chari): (a) The book-value of the
assets and the out-side liabilities of
the bank as on 2nd December, 19852,
the date of the winding up order
amounted to Rs. 303.04 lakhs and
Rs. 245.88 lakhs respectively. The
total amount realised so far as
Rs. 44.80 lakhs. Dividends as mention-
ed below have been declared to so
far and are being paid—

To preferential creditors under
section 230 of the Indian Compa-
nies Act, 1913 and to saving bank
depositors under section 43A of
the Banking Companies Act, 1949
—Cent per cent,
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To ordinary creditors—10 per
cent.

The total amount of dividends pay-
able works out to Rs. 3 lakhs, out
~of which & sum of Rs. 27.82 lakhs has
already been paid.

Most of the buildings owned by the
bank have already been sold or con-
tracted to be sold. 224 suits and lists
of debtors under section 45D of the
Banking Companies Act containing
claims against 127 borrowers and in-
volving an aggregate amount of
Rs. 142 lakhs approximately have so
far been flled and claims to the extent
of Rs. 54 lakhs have been decreed.
Execution proceedings have been
commenced in many cases and in-
vestigations into the attachable assets
of the remaining judgment debtors
are in progress. -

(b) and (c¢). It is difficult to supply
with any degree of accuracy the in-
formation asked for—as only through
the process of law the assets are to
be realised and as further realisations
are wholly dependent upon the final
disposal of the Court proceedings as
well as availability of the attachable
assets of judgment debtors,

Madhya Pradesh High Court

42. Shri Kamath: Will the Minister
of Home Affairs be pleased to refer to
the reply given to Unstarred Question
No. 1229 on the 20th December, 1956
and state:

(a) whether the requisite report
with regard to the arrears of work in
the Madhya Pradesh High Court has
been received; and

(b) if so, whether a copy thereof
will be laid on the Table?

-
The Minister in the Ministry of
Home Affairs (Shri Datar): (a) Yes.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 22].





